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Heard 3ri K.Nageswara Reddy for the applicants, Sri NeR&
Devdaj for Ral-.-and- Sri Phaniraj for Sri P,Naveen Rao for-Re23 -
23 The appliants have filed this-0A for permitting them to
aqpaar for the taatﬁto be held for the.post of unskilled labourer
uddarxRuksundesr R-1, Their candidetures were rejacted Ppr consideratipn,
Por sejectiom on.account of tha reason that their namas have not been|
sansorad by the Employment Exchange/Vocational Rehabilitation Centrq{
Hyderabads Relying on the judgemant of the Apex Court in 1996(6)
Scale 676, the applicants submit that'their.cases should also-be &
cohsidared sven though their names hava not been sponsored by the
Employment Exchangeﬁ
3% We have given interim orders in number of similar casesi In viaj
of |tha .above, the following direction is givens~

The candidature of the applioants should also be considered '
along with others for the abaove said post if they submit their
application clear 7 days in advance of ths start of selection wikp
either written or viva-voice or any other test provided they Pulflil
gther conditions for considering them for the pnst of unskillad
.. labourersw '
43 In base the applicants fail in the sslection, this application |

%ds dlsmissedﬁ The respondents should inform through their counsal !

in ths ‘connection to confirm the dismissal ef this Oﬂﬁ
SQ ] In case the applicants are selsctsd then their results should i

notlba publxshed until Putther orders in this OA
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